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Massacre of Fifgeen Officials of the
Indian Acrylie Limited Factory in
Sangur, Punjab by Militangs
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SHRI S. K. T. RAMACHANDRAN (Tamil
Nadu): Madam, I would like to associate myself
with the Special Mention of Mr. Sharma, but I
want to disassociate from his statement that
the Govemment is incompetent and inactive to
control such incidents. The Government is
taking extraordinary actions to contain terrorism
in Punjab. I would like to invite the
Opposition to whole-heartedly support the
Government in all its actions. I condemn the
action of the terrorists. They were selective in
the choice of victims. They had selected only
those persons who were from outside Punjab,
who belonged to different States. They had left
the Punjabi people. They had left the
foreigners  also. Thes, were cold-blooded
murders. The selected persons were only from
the South. They had done this only to creat,
chaos in the country. So 1 would request the
Government to come forward with a
statement and to be mor, and more effective
in containing terrorism.  The whole nation
is with the Government. The Government need
not worry about 'this.  The whole country is
with it.

SHRI V.NARAYANASAMY: (Pon-
dicherry.): Madam, I also associate

-myself with his Special Mention First of all,
condolences from us should go to the bereaved
families cf 16 persons who had been killed on
Tuesday in the gruesome massacre in the
Sangrur district of Punjab. The reports about
the persons who had been chosen for killing are
giv-ir a .distorted facts. The person who is thf*
owner of the factory is considered ii to be a
sympathiser of the Congress **
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Party. Secondly, when the militants identified
the victims, they had allowed the persons
belonging to Punjab to be segregated from
outsiders and the persons who were from outside
Punjab were massacred. It is a very serious
thing. And thirdly, I would like to say that
the victims who had been killed were top
executives and senior engineers in various firms
Madam, this signal of killing of persons who
were from outsfde Punjab will send  shock
waves to other parts of the country and it
will break the fabric of unity of this nation.
Therefore, good sense must P*" vail upon the
militants of Punjab and they should come
forward for the purpose of nation building.
Since there is an elected Government, let the
militants join the national mainstream avoiding
militancy so that the State of Punjab will
prosper. Apart from that, I would like to
request the Government of Punjab to give proper
security to the people who ar, working in the
factories and also to the public. The police
version is  very clear to the effect that they
wanted to give protection to the persons working
in the factory and to the factory premises. But
it was refused by the factory management. That
was  the statement made by the Chief Min-
ister. I don't see any reason for the hon.
Member from the other side to accuse the
State Government  of not taking care of the
whole situation. The Chief Minister
immediately went to the spot and ordered for an
enquiry.  Moreover, the Chief Minister had a
meeting with the top officials on how to contain
terrorism. Therefore, I would like to say only
one sentence. I would like to request all
political parties, including Akali leaders of
Punjab, to come forward for -containing
terrorism in Pun-iab and helping the
development ot the State. (Interruptions)
Such kind of an accusation will only aggravate
th, situation. Kindly don't make such
accusation and let us cooperate with the State
Government for containing terrorism in the
State.
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THE DEPUTY CHAIRMAN: The whole
House condemns any act of terrorism. On
behalf (f all Members present here, I say that
any act ot terrorism is condemnable, whether
the people who are killed are from North,
South, East or West. The Government should
take more appropriate measures to control it.
The whole House condemns the killings. Shri
M. S. Gurupadaswamy.
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Injudicious selection of the  Judges to the
High Court and the tribunals

SHRI M. S. GURUPADASWAM-y (Uttar
Pradesh): Madam Deputy Chairman, with
your permission 1 would like to raise an
important matter which has got two parts.
One refers to the recent judgment of the
Supreme Court quashing the order of the
President appointing Shri K. N. Srivastava as
one of the judges of the Guwahati High
Court

THE DEPUTY CHAIRMAN: I think, if
you don't take the name it will be better
because the  person
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concerned cannot defend himself here. This is
our practice. Now, many things come in the
newspapers. Yesterday somebody took a
name and the objection came. I am only
reminding you.

SHRI M. S. GURUPADASWAMY: Now,
this is only a matter because I am not
criticising Mr. Srivastava here, I am not
criticising MTr. Srivastava at all. The second is
about  the appointments made for a period
of years to various tribunals at the Central
level or the State level. A three-judge bench
of the Supreme Court has quashed the
order of appointment given to Mr. K. N. Sri-
vastava. It is unprecedented, unusual and
extraordinary, and for the first time, I think, in
our judicial history such a thing has happened
that a warrant issued by th, President has
been quashed by the Supreme Court. It has
been quashed on two important grounds. One
is the person who was appointed as the judge
of the Guwahati High Court was not qualified
or did not fulfil the qualifications necessary for
the post. He was just the Secretary of the Law
Department of the Mizoram Government and
he has no judicial experience at all. As you
know, Madam, there is a prescription given
by the Constitution itself. Persons who have
not practised in the High Courts for ten years
or more than ten years or who do not have ten
years' judicial experience be appointed as
judges of the High Courts. It is a clear norm
laid down by the Constitution itself under Arti-
cle 217, Clause 2, Secondly, no person can be
a Judge when he is involved in a case of
corruption. A case hay been filed  against a
particular person and it has been referred to
Vigilance for inquiry and he has been
suspended. What is the mode of ap. pointment
that you have  been following? Normally the
Chief Justice of the High Court send, the list of
names to the Chief Justice  of the Supreme
Court The Chief Justice of the Supreme Court
will  go through the list, scan it and screen it-
He will



